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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD

COURT-1

Appeal No. ST/50464/2014 -CU[DB]

Arising out of OIA No. 90-ST/Alld/2013 dated 04.10.2013 passed by
Commissioner {Appeals), Allahabad.

Devendra Pratap Singh LAPPELLANT
VERSUS
j‘:‘;
L
\‘C.C., C.E. & S.T., Allahabad. L RESPONDENT
APPEARANCE

Ms. Stutl Saggi, Advocate for the Appellant.
Shri Rajeev Ranjan, Joint. Comrar. (A.R.) for the Department

CORAM:

HON‘BLE MR. JUSTICE (Dr.) SATISH CHANDRA, PRESIDENT
HON'BLE MR. ANIL G. SHAKKARWAR, MEMBER (TECHNICAL)

DATE OF HEARING . 01.12.2016
FINAL ORDER NO. ‘7i !3?/ 2o &

{
gy
Per Justice (Dr,) Satish Chandra : ﬁ

]
*
i

_ 5y
While passing the stay order No. 52153/2015 dated 30\6%5%%;};’/

the Tribunal has asked the appellant to make a pre-deposit of Rs.

10,96,452/-, and compliance report was asked on 08.09.2015. As per

the Registry report, the order of the Tribunal has not been compiied

with. But the appellant-assessee has preferred an Appeal (No. 258 of

2015) before the Hon’ble High Court, Allahabad where the matter is



2 ST/50464/2014 ~CUfDR]
¥

still pending as per statement made by Ms, Stuti Saggi, learned
counse! for the appeliiant.
2. In view of above, the liberty is granted to the appellant-assessee
to come again after having final verdict from Hon'ble High Court,
within prescribed time, if advised so.
3 With the aforesaid Ej_berty, the appeal is disposed of finalily.

R g& T
{Justice Dr. Satish Chandra)

{(Anit G, Shakkarwar)

Member (Technical) President
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